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... Respondent.
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THE HON'BLE MR. S.R. ADIGE, MEMBER(A).

For the petitioner. ' Shri.S.K. Gupta, Counsel.

For the Respondents. .Shri B.K. Aggarwal, Counsel.

JUDGEMENT (ORAL)
- (By Hon'ble Mr. Justice, V.S. MaVimath, Chairman)

The respondents have since compTied with the

judgement of the Tribunal. Hence, there is nothing to

pursue in these- proceedings. If there is any error in

calculating the amount, we reserve liberty to the

petitioner to make a representation to the respondents

who.will examine and pay the amount of arrears, if any,

to the petitioner. Without prejudice to this course of

action, these proceedings are dropped.
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